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CENTRAL ACMINISTRATIVE TRIBUNAL

BOMBAY BENCH

O.A.Ne. - 568/96

rate of Lecision 09.07.1996

D.P. Sawant Petitianer

Mr .S P oKulkami

. \ ;i/
Advocate for the Fetitioner,

versus "' l
CAN U.C.l. & Ors. ~ Resrondent
.. - Mr.SsS+Karkera
S for M R.M.PradhapAdvocate for the Respondents,

Coram:
The Hon'!ble Mr, Be«S. Hegde, Member{J)

The HOn'?le Mr, P-PoSrivastava,'Member(A)

l. Te be referred te the Reperter or net?

'2, Whethrer it needs to Le circulated'to Othér
Benches »f the Tribunagl?



My

trk

IN THE CENTRAIL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, ‘GULESTAN' BUILDING NO.6
PRESCOT ROAD, MUMBAI-}

0.A. Nc. 568/96
DATED: THIS 9TH DAY OF JULY, 1996

Coram: Hon.Shri B .S. Hegde, Member (J)
Hon.Shri P.P. Srivastava, Member{(A)

Dilip Pandurang Sawant
Waiter on daily wage basis
Departmental Canteen Office

of C‘P .MOG." Mumbai 1?_ ) . oApplicant
(By Mr. S.P. Kulkarni%}Counsel)
\' Se : )

Union of India through

Chief Post Master General

Near CeS.Ta Rly Stn'

G.P.C. Building, Mumbail & 4 ors. . Respondents
(By Mr.S.S.Karera for Mr.P.M.Pradhan

Counsel). '

‘ ORDER
(Per: B.S. Hegde, Member(J))

At the request of the Counsel the matter is
taken up on boar# to-day. Ld. Counsel for the
applicant, Mr, Kulkarni, submitted{§§Ei:§52§§§£§£>
dated 8.7.1996 ‘and submitted that he may be
permitted to withdraw the O.A. as positive action
is being taken by the Respondents. In the C.A.
the applicant héd prayed for reinstatement and for
a8 declaraticn that termination of his services as
illegal.

1d. Counsel for Respondents Mr. Karkera, for
Mr. P M Pradhan, Counsel, has no objection in the
C.A. g%ing withdrawn by the applicant.

In the circumstances the O.A. is disposed of
Y/

stébafz/// (B.S.Hegdel] o

Member (A) Member (J)

as withdraw, '‘DASTI'

(P.P.SHi



